Cucle MRC
vehicle No. HR 26 CU 0369

29.06.2020

This is an application for releasing of RC of vehicle No. HR 26 CU 0369 and DL of applicant
on Superdari.
Present:- Ld. APP for the State.
Ld. counsel for applicant.

7O has filed his reply. RC & DL of the accused are already seized.

Instead of releasing the vehicle on superdari, | am of the considered view that the vehicle has o
be released as per directions of Hon'ble Supreme Court in case liled as Sunder Bhai Ambalal Desai Vs,
State of Guijrat, AIR 2003 SC 638 wherein it has been held that

Vehicles involved in an offence may be released lo the rightful owner after preparing detailed panchnama,
taking photographs of the vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be allested countersigned by the complamant.
accused as well as by the person to whom the custody is handed over.

70. The production of the vehicle should not be insisted upon during the trial. The panchnama
and photographs along with the valuation report should suffice for the purposes ol evidence.

71. Return of vehicles and permission for sale thereof should be the general norm rather than
the exception.

72. If the vehicle is insured, the court shall issue notice to the owner and the msurance
company for disposal of the vehicle. If there is no response or the owner declines o take the vehicle or informs
that it has claimed insurance/released its right in the vehicle to the insurance company and the insurance
company fails to take possession of the vehicle, the vehicle may be ordered to be sold in auction.

73. If a vehicle is reply not claimed by the accused, owner, or the insurance company or by a
third person, it may be ordered to be sold by auction.”

The view of the Hon'ble Supreme Court has been reilerated by Hon'ble Delhi High Court in
case ttled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and law laid down by higher courts.the RC ol the

vehicle in question and DL of the applicanl be released to the registered owner after due identity

verification and on furnishing security bond as per valuation report of the vehicle. After preparaton of

panchnama of the vehicle and furnishing of secunty bond as per directions ol Hon'ble Supreme Court,  the
vehicle shall be released by the TI.

Copy of this order be given dasti to applicant.

Panchnama and valuation report shall be filed in the court within one morﬂﬁ. :“74'-’—/
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epak Kapoor
state V5. o 041912020

ps: Punjad ?ggg
Vehicle No. DLESAZ

This is an application for releasing vehicle bearing no. DL6SAZ-1826 on Superdari.
Present:- Ld. APP for the State.
Ld. counsel for applicant.

10 has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, | am of the considered view that the vehicle has 10
be released as per directions of Hon'ble Supreme Court in case ttled as Sunder Bhai Ambalal Desai Vs.
State of Gujrat, AIR 2003 SC 638 wherein it has been held that

Vehicles involved in an offence may be released to the nightful owner after prepaning detalled panchnama:
taking photographs of the vehicle, valuation report, and a security bond

69. The photographs of the vehicle should be attested countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.

70. The production of the vehicle should not be insisted upon during the trnial. The panchnama
and photographs along with the valuation report should suffice for the purposes of evidence

71. Return of vehicles and permission for sale thereof should be the general norm rather than
the exception.

72, If the vehicle is insured, the court shall Issue notice to the owner and the insurance
company for disposal of the vehicle. If there is no response or the owner declines to take the vehicle or informs
that it has claimed insurance/released its nght in the vehicle to the insurance company

and the insurance
company fails to take possession of the vehicle, the vehicle may be ordered 1o be so

Id in auction
73 I a vehicle is reply not claimed by the accused, owner, or the

third person, it may be ordered to be sold by auction.”
The view of the Hon'ble Supreme Court has been rewerated by Hon'ble Delhi High Court in
case litled as Manjit Singh Vs. State in Crl, M.C. No. 4485/2013 dated 10.09.2014
Considering the facts and circumstances and law laid dow
bearing registration no. DLESAZ-1826 be released to the registered o

insurance company or by a

released by the 10,
Copy of this order be given dasti to applicant.

Panchnama and valuation feport shall be filed in the court along with charge sheer.
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s Latika Baluja

o Sla;l:?RVf\:o‘ 0622/2020
uls 279/337 IPC

ps: punjabl Bagh

Vehicle No. DLOCAG-1191

29.06.2020

) i Superdari.
This is an application for releasing vehicle bearing no. DLOCAG-1191 om 5P

Present:- Ld. APP for the State.
Ld. counsel for applicant.

10 has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, | am of the considered view that the v ;
be released as per directions of Hon'ble Supreme Court in case utled as Sunder Bhai Ambalal Desai Vs.
State of Gujrat, AIR 2003 SC 638 wherein it has been held that

Vehicles involved in an offence may be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.

70. The production of the vehicle should not be insisted upon during the trial. The panchnama
and photographs along with the valuation report should suffice for the purposes of evidence.

ehicle has to

71. Return of vehicles and permission for sale thereof should be the general norm rather than
the exception.

72. If the vehicle is insured, the court shall issue notice to the owner and the insurance
company for disposal of the vehicle. If there is no response or the owner declines to take the vehicle or informs
that it has claimed insurance/released its right in the vehicle to the insurance company and the insurance
company fails to take possession of the vehicle, the vehicle may be ordered to be sold in auction.

73. If a vehicle is reply not claimed by the accused, owner, or the insurance company or by a
third person, it may be ordered to be sold by auction.”

The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in
case titled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014.

- | C-onsidering the facts and circumstances and law laid down by higher courts, vehicle in question
bearing registration no. DLICAG-1191 be released to the registered owner after due identity verification
and on furnishing security bond as per valuation report of the vehicle. Alfter prep

. ) 5 . aration of panchnama of the
vehicle and furnishing of security bond as per directions of Hon'ble Supreme Court

the vehicle sh
released by the 10. o

. /
Copy of this order be given dasti to applicant. [

Panchnama and valuation report shall be filed in the court along with charge sheet [
b b
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This is an application for releasing vehicle beanng no. DLESAY-23TS on Superdan.
Present.- Ld. APP for the State

Ld. counse! tor apphcant
10 has filed tus reply Taken on recorg
Instead of releasing the vetucle on superdan | am of e considered view that the vehicle has 10

M'MuwwmsmmmWCMfmsmnwmmoesuVa
State of Gujrat, AIR 2003 SC 638 where © s bue fis =it

Vehicles involved in an ofence May be released 1o the ngreid owner after prepanng Oeladed panchnama

taking photographs of the vehcie valuamon report. and a securty bond

69. The photographs of the venhcie should De afesied Countersaon
mm“maswmmmmmncgmn handed over

-~
-

y he complanant

<

70 The production of the verucie should not be nssted upPon Aurng e

nal The panchnama
and photographs along wath the valuation report should sufice for the purposes of evdence
71 Return of vehucles and permession tor sale hevreo! should be e general norm rather than
the exception

72 It the vehcie s nsured e Court shadl ssue nOtce I the Owne ang e n
company for dsposal of the veltucle if there s NO response or e Onner Gechnes 0 lake e vehcle or nforms
Mlmmmmnrmrnw.w-cv 0 he r

o TRIANCE COMDaTYy and e o
company fals 10 lake POSSesSIon of the verwcke T vetucke may

Surance

nsurance
be ordered 1 be soif m auchon
73 It a vetucie s reply not clasmed by the accused. owner. or the mswrance company or b
third person. @ may be ordered 10 be soid by aucton

The view of the Honble Supreme Cour has been reterated Dy HONDie Dele 3 Co
case tted as Manjit Singh Vs. State in Crl. M.C. No. 448572013 dated 10 09 2014

Considenng the tacts and crcumstances and aw e 0own Dy Megher Cours vehcie m
beanng registration no. DLESAY-2979 be released 1 e fegistered owner after due idents
Mmmmwwmnwm:mmm velucle ARer pre

Questhon

ty ventcation

"Paraton of panchnama of the
vehicle and turnistung of Secunty bond as per dwectons of Honbie >preme Coun. the vemcie sl be
released by the 10 /

Copy of this order be grven dast 10 appheant

Pmmmvd-mmmmhunmmmnm charge sheet
L
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e-FIR No. 004141/20
. PS: Harn Nagar
uls 379 IPC

Vehicle No. DL-1LN 5758

29.06.2020

This is an application for releasing vehicle bearing no. DL-1LN 5758 on Superdari.
Present:- Ld. APP for the State,
Ld. counsel for applicant.

10 has filed his reply. Taken on record.,

Instead of releasing the vehicle on superdari, | am of the considered view that the vehicle has to
be released as per directions of Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs.
State of Gujrat, AIR 2003 SC 638 wherein it has been held that

Vehicles involved in an offence may be released to the rightful owner after preparing detailed panchnama;
taxing photographs of the vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.

70. The production of the vehicle should not be insisted upon during the trial. The panchnama
and photographs along with the valuation report should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof should be the general norm rather than
the exception. .

72. If the vehicle is insured, the court shall ISsue notice to the owner and the insurance
company for disposal of the vehicle. If there is no response or the owner declines to take the vehicle or informs
that it has claimed insurance/released jts right in the vehicle to the insurance company and the insurance
company fails to take possession of the vehicle, the vehicle may be ordered to be sold in auction.

73. If a vehicle is reply not claimed by the accused, owner, or the insurance company or by a
third person, it may be ordered to be sold by auction.”

The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Delhi
case tited as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014.

High Court in

Considering the facts and circumstances and law laid down by higher courts, vehicle in question
bearing registration no. DL-1LN 5758 be released (o the registered owner a
on furnishing security bond as per valuation report of the vehicle, Aft

vehicle and furnishing of security bond as per directions of Hon'ble
released by the 10,

fter due identity verification and
€r preparation of panchnama of the
Supreme Court, the vehicle shall be

Copy of this order be given dasti to applicant.

Panchnama and valuation report shall be filed in the coyrt along with charge sheet

( b W - (Pa kaj Arora)
& 3 &9‘" Link MM/Wes(XHE/Delhi
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PS
Vehicle No DL-8S-BP-3283

This is an application for releasing vehicle bearing no. DL-8S-BP-3283 on Superdari.
Present:- Ld. APP for the Stale.

Ld. counsel for applicant

10 has filed his reply. Taken on record.,

Instead of releasing the vehicle on superdan, | am of the considered view that the vehicle has 10
be released as per directions of Hon'ble Supreme Court in case ltled as Sunder Bhai Ambalal Desai Vs.
State of Gujrat, AIR 2003 SC 638 wherein it has been held that

Vehicles involved in an offence may be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be atltested countersigned by the complainant,
accused as well as by the person to whom the cuslody 1s handed over.

70. The production of the vehicle should not be insisted upon during the trial. The panchnama
and photographs along with the valuation report should suffice for the purposes of evidence.

71. Relurn of vehicles and permission for sale thereof should be the general norm rather than
the exception.

72. If the vehicle is insured, the court shall issue notice to the owner and the insurance
company for disposal of the vehicle. If there is no response or the owner declines to take the vehicle or informs
that it has claimed insurance/released its right in the vehicle to the insurance company and the insurance
company fails to take possession of the vehicle, the vehicle may be ordered to be sold in auction

73. If a vehicle is reply not claimed by the accused, owner, or the insurance company or by a
third person, it may be ordered to be sold by auction.”

The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in
case titled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014

Considering the facts and circumstances and law laid down by higher courts, vehicle in question
bearing registration no. DL-8S-BP-3283 be released lo lhe registered owner after due identity veritication
and on furnishing security bond as per valuation report of the vehicle. After preparation of panchnama of the
vehicle and furnishing of security bond as per directions of Hon'ble Supreme Court, the vehicle shall be
released by the 10.

Copy of this order be given dasti to applicant.

Panchnama and valuation report shall be filed in the court along with charge sheet f}

I/
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\ FIR No. 006141/2020/2020

u/s 379 IPC

PS Patel Nagar

u/s 379 IPC

Vehicle No. DL-12-5-0114

29.06.2020

This is an application for releasing the vehicle No, DL-12-S-0114 on Superdari.
Present:- Ld. APP for the State

Ld. counsel tor apphcant
Ld. counsel for apphicam

10 has tiled his reply Taken on record

Instead of releasing the velucle on superdan, T am ol the considered view that the vehicle has to

be released as per diwections of Hon'ble Supreme Court i case ttled as Sunder Bhai Ambalal Desai Vs.
State of Gujrat, AIR 2003 SC 638 wherem (it has been held thal

Vehicles involved i an offence may be released (o the nghtiul owner after prepanng detalled panchnama;
taking photographs of the velicle, valuation report, and a secunty bond

69. The photographs of the vehicle should be attested countersigned by the complamant,
accused as well as by the person to whom the custody s handed over

70. The production of the vehicle should not be msisted upon dunng the trial The panchnama

and photographs along with the valuation report should sultice for the purposes of evidence

71. Return of vetieles and petmission for sale thereof should be the general norm rather than
the exception.

720 the velicle 15 msured, the court shall issue notce (o the owner and the insurance
company for disposal of the vetucle If there 1s no response or the owner dechines to take the vehicle or mforms
that it has claimed msurance/released its nght an the velicle to the insurance company and the insurance

company fails to take possession of the velicle, the velicle may be ordered to be sold in auction

73.1f a vehicle is reply not clamed by the accused, owne

', O the insurance company or by a
third person, it may be ordered 1o be sold by auction ”

The view of the Hon'ble Supreme Court has, been reierated by Hon'ble Delhi High Court in
case titled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014

Considering the facts and crrcumstances and law Lud down by higher counts, vehicle
bearng registration no. DL-12-S-0114 be released o the registered owner afte
and on furnishing secunity bond as per valuation report of the

vehicle and furnishing of secunty bond as per directions
released by the 10,

In queston
1 due identity verification
vehicle. After preparation of panchnama of the

of Hon'ble Supreme Court, the vehicle shall be

Copy of this order be gven dast to applicant

Panchnama and valuation report shall be filed in the coun along wath charge shee

\

(Panka) Arora)
Link MM/W, VTHC/Delhi
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\ FIR No. 000292/2020

u/s 379 IPC
PS: Patel Nagar
u/s 379 IPC

29.06.2020

This is an application for releasing mobile phone on Superdari.
Present:- Ld. APP for the State.
Ld. counsel for applicant.

10 has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, | am of the considered view that the vehicle has to
be released as per directions of Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs.
State of Gujrat, AIR 2003 SC 638 wherein it has been held that

Vehicles involved in an offence may be released to the rightful owner after preparing detailed panchnama:
taking photographs of the vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested countersigned by the complainant.
accused as well as by the person to whom the custody is handed over.

70. The production of the vehicle should not be insisted upon during the trial. The panchnama
and photographs along with the valuation report should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof should be the general norm rather than
the exception.

72. If the vehicle js insured, the court shall issue notice (o the owner and the insurance

company for disposal of the vehicle. If there is no response or the owner declines (o take the vehicle or informs
company fails to take possession of the vehicle, the vehicle ma y be ordered to be sold in auction.
73. If a vehicle is reply not claimed by the

accused, owner, or the insurance company or by a
third person, jt may be ordered to be sold by auction.”

The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Delhi

case titled as Manijit Singh Vs. State in Crl, M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and law laid down b
be released to the owner as per invoice,

High Court in

y higher courts, mobile in question

Copy of this arder be given dasti to applicant.

Panchnama angd valuation report shall be filed in the court along with charge sheer.

Pankaj Arora)
eSUTHC/Delhi
/129.06.2020
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Slate Vs, Unknown person.
FIR No. 04457/19

PS: Nangloi

Vehicle No, DLASBU-5269
29.06.2020

This is an application for releasing vehicle bearing no. DL4SBU-5269 on Superdari,
Present:- Ld. APP for the State.

Ld. counsel for applicant.
10 has filed his reply. Taken on record.

vehicle. Afier Preparation of pa
Hon'ble Supreme Court,

nchnama of the
the vehicle shall be




State Vs. Amit Kumar

\ FIR No. 0145/2020
PS: Maya Pun

u/s 379/411 1PC

29.06.2020
mnmmumm phone on Superdan.

Present - Ld. APP for the State

La Counse! for apphcant

10 has filed tis reply Taken on record

Instead of releasing the vehicle on superdan. I am of the considered view that the vehicle has to
hemlelsedasworecbmsdumm Supreme Court in case tted as Sunder Bhai Ambalal Desai Vs.
mummmxmmrmnmmwm

Msmnmmﬂa,-mmmmmn;ﬂumnhwwm Getaded panchnama;
uhvmmdmm valuaton report and a security bond

69 The photographs of the vehwcle should be aftested countersigned by the complanant,
msedlswelasbymemlommwsmyshﬂwmv
70 thxmdmmmmw

nssied upon dunng the tnal The panchnama
and photographs along wan the valua!

:mrvpms.’mhsu&rhwwmsm of evigence

71 mammmmbmmmmwmmwdnamtmvtMn
the exceptan

nsurance company and the nsurance

P
mmmrepmsmneﬁeanmecmm\gmmchmgeshem f/
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FIR No. 0044/20
PS Anand Parbat

29.06 2020

Fresh Challan recesved it be checked and regestered
resent 10 in person along weh case Ne

Fie perused
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State Vs. Satvik
e FIR No. 624/2020

PS: Punjabi Bagh
Vehicle No. DL 4C NC 1672

29.06.2020

This is an application for releasing vehicle bearing no. DL 4C NC 1672 on Superdari,
Present:- Ld. APP for the State.
Ld. counsel for applicant.

10 has filed his reply. Taken on record.

Instead of releasing the vehicle on Superdari, | am of the considered view that the vehicle has to
be released as per directions of Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs,
State of Gujrat, AIR 2003 SC 638 wherein it has been held that

Vehicles involved in an offence may be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.

Copy of this order be given dasti to applicant,

Panchnama and valuation report sha| be filed in the Court along with charge sheet

s R
.06.2020
2§/ 6/ 2050



State Vs, Kashiri Lal
/ FIR No. 303/2020
uls 3541354A1385/506/34 1PC

PS: Patel Nagar

29.06.2020

Present:  Ld. APP for the State through video-conferencing in
Cisco-Wehex Application vide Meeting No. 576 403936.
Complainant in person,

Sh. Rajeev Kumar Malik, Ld. counsel for the
applicant/accused.

Argument heard on the bail application on hehalf of the accused. |t IS
Stated that the accused was falsely implicated in the present case. It is
submitted that prior to the incident, the applicant has already lodged a
complaint at PS regarding prostitution racket at the salon of the complainant.
The applicant is also 85% physically disabled.

Bail application is opposed by Ld. APP for the State,

Copy of this Order be given Dasti, as prayed for.

est/YHC/Delhi
29.06.2020
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FIR No. 214/20
State Vs. Khurshid Ahmed
PS: Ranjeet Nagar

29.06.2020

Present:  Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403936.
Sh. Ayub Khan, Ld. counsel for the

apphcant/accused

Argument heard on the bail application on behalf of the accused. It is
stated that the accused was falsely implicated in the present case.

Bail application 1s opposed by Ld. APP for the State.

There is an allegation against the accused that he along with co-
accused persons had committed theft in the shop of the complainant after
breaking the locks of the shop. The enure incident was captured in CCTV
lootage collected by the 10, Allegatons are serious in nature. No ground is

made out for grant of bail at this stage. Accordingly, the present bail
application s hereby dismissed.

Copy of this Order be given Dasti. as prayed for /
\l
\
(P?nkaj Arora)
Link-MM/Wes/THC/Delhi
.j “29.06.2020
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State Vs. Jaidev @ Deva
FIR No. 012723/20

PS: Ranjeet Nagar

u/s 379/411 IPC

29.06.2020

Present:  Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403936.
Sh. Ayub Khan, Ld. counsel for the
applicant/accused.

Argument heard on the baijl application on behalf of the accused.
Itis stated that the accused was falsely implicated in the present case.

Bail application is opposed by Ld. APP for the State.

As the alleged recovery has already been effected, investigation
qua the accused is complete and accused is not previously involved in any
other criminal case, no useful purpose shall be served by keeping the

accused in JC. Accordingly, accused be released on bail on his furnishing

personal bond in the sum of Rs. 10,000/- and one surety in the like amount.

Accordingly, the present bail application stands disposed of,
Copy of this Order be given Dasti, as prayed for,

|

. (Pai}ﬁ{mora)
) { Lmk-MMIWesUT /Delhi
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State Vo Kishan R

IR Mo 57120
U/s 356157944 10
PS: Han Nagar

29.06.2020)

Present: Ld. APP for the State through video-conferencing in

Cisco-Webex Application vide Meeting No. 576 403 936,
Ld. counsel for accused/applicant Kishan Rai.

Argument heard on the bail application on hehalf of the accused. It is
stated that the accused was falsely implicated in the present case.

Bail application is opposed by Ld. APP for the State.

Since the accused has already been on interim bail, interim bail of the
accused is hereby extended for further period of 45 days w.e.f. 02.07.2020.

Full signed duplicate of this order be sent to Jail Superintendent
concerned, which shall also be treated as release warrant upon the

acceptance of personal bond.

Copy of this order be given Dasti, as prayed for.

p 4(11 Arora)
Link-MMMEsUTHC/Delhi

- 29.06.2020




State Vs. Sandeep

FIR No. 747/20

PS: Nangloi

) u/s 33 Delhi Excise Act

29.06.2020

Present:  Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403936.
Sh. Sanjeev Bisla, Ld. counsel for the
applicant/accused.

Argument heard on the bail application on behalf of the accused.
Itis stated that the accused was falsely implicated in the present case.
Bail application is opposed by Ld. APP for the State.

be released on baijl on his furnishing personal bond in the sum of Rs.
20,000/- and one surety in the like amount,

application stands disposed of.

Accordingly, the present bajl

Copy of this Order be given Dasti, as prayed for,

' (Pank J Arora)
Llnk—MMIWest/T /Delhij
29.06:2020




FIR No. 699/20
; PS: Nihal Vihar
u/s 33/38 Delhi Excise Act

29.06.2020

Present:  Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403936.
Sh. Pranay Abhishek, Ld. counsel for the
applicant/accused.

Argument heard on the bail application on behalf of the accused.
It is stated that the accused was falsely implicated in the present case. It is
submitted that the accused is not previously convicted in any case.

Bail application is opposed by Ld. APP for the State.

As the alleged recovery has already been effected, no useful
purpose shall be served by keeping the accused in JC. Accordingly, accused
be released on bail on his furnishing personal bond in the sum of Rs.

20,000/- and one surety in the like amount, Accordingly, the present bail
application stands disposed of.

Copy of this Order be given Dasti, as prayed for.

Pankaj Arora)
SUTHC/Delhi
29.06.2020
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State Vs. Pankaj @ Hira

— FIR No. 113/20
PS: Paschim Vihar

ufs 392/411 IPC

29.06.2020

Present: Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403936.
Sh. Roshan Lal, Ld. counsel for the
applicant/accused.

Argument heard on the bail application on behalf of the accused.
It is stated that the accused was falsely implicated in the present case.

Bail application is opposed by Ld. APP for the State.

As the investigation in this matter has been completed, charge
sheet is filed and accused is not previously involved in any other criminal
case, no useful purpose shall be served by keeping the accused in JC.
Accordingly, accused Pankaj @ Hira be released on bail on his furnishing
personal bond in the sum of Rs. 20,000/- and one surety in the like amount.

Accordingly, the present bail application stands disposed of.

Copy of this Order be given Dasti, as prayed for. /
v
] Arora)
Link-MM/Westf THC/Delhi
/CD,H LeoD 29.06.2020
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State Vs. Sonu
FIR No. 697/20
PS: Nihal Vihar
u/s 33 Delhi Excise Act

29.06.2020

Present:  Ld. APP for the State through video-conferencing in

Cisco-Webex Application vide Meeting No. 576 403936.
Sh. Pranay Abhishek, Ld. counsel for the
applicant/accused.

Argument heard on the bail application on behalf of the accused.

It is stated that the accused was falsely implicated in the present case. It is
submitted that the accused is not previously convicted in any case and he
has been acquitted in most of the pending cases.

Bail application is opposed by Ld. APP for the State.

As the alleged recovery has already been effected, no useful
purpose shall be served by keeping the accused in JC. Accordingly, accused
be released on bail on his furnishing personal bond in the sum of Rs.

20,000/- and one surety in the like amount. Accordingly, the present bail
application stands disposed of.

Copy of this Order be given Dasti, as prayed for.

(Pankaj Arora)
Link-MWsuTchDolhi

29.06.2020




- F IR Mo 002539912020
u/s379 IPC

5 Dilak Hagar

Vehicle Ho. DE15S (44598

72906 2020
This is an application for releasing vehicle bearing no. DL15¢AAOE on Superdari.
Present Ld AP [or the State
Ld. counsel for applicant

10 has fled s eply. Taken on record

Instead of releasing the vehicle on superdan, 1 am of the considered view that the vehicle has to
be released as per directions of Hon'ble Supreme Court in case blled as Sunder Bhai Ambalal Desai Vs.
State of Gujrat, AIR 2003 SC 638 wherein it has been held that

Vehicles involved in an olfence may he released to the aghttul owner alter prepanng detailed panchnama,
laking photographs of the vehicle, valuation report, and a security boned

69. The photographs of the vehicle should be attested countersigned by the complainant,
accused as well as by the person to whom the custody 15 handed over.

70. The production of the vehicle should not be insisted upon during the tnal. The panchnama
and photographs along with the valuation report should sullice for the purposes ol evidence

71. Return of vehicles and permission for sale thereof should be the general norm rather than
the exception.

72.1f the vehicle s insured, the court shall issue notice to the owner and the insurance
company for disposal of the vehicle. If there 1s no response or the owner dechnes (o take the vehicle or informs
that it has claimed msurance/freleased its nght i the vehicle to the insurance company and the insurance
company fails (o take possession of the vehicle, the vehicle may be ordered 1o be sold in auction.

73. I a vehicle 1s reply not claimed by the accused, owner, or the insurance company or by a
third person, it may be ordered to be sold by auction.”

The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in
case ttled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and law laid dovn by higher courts, vehicle in guestion
bearing registration no. DL1SY4498 be released to the registered owner after due identity verification and
on furnishing security bond as per valuation report of the vehicle. Afier preparation of panchnama of the
vehicle and furnishing of security bond as per directions of Hon'ble Supreme Court, the vehicle shall be
released by the 10.

Copy of this order be given dasti to applicant.

Panchnama and valuation report shall be iled in the court along with charge ?el

(Pankaj Arora)

\ Link MM/WesUTHC/Delhi
(jg?‘a_(ecev,m\ i 20062020
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late Vs. Lal Chand
/ ) . FIR No. 006132

PS: Paschim Vihar
uls 379 IPC
Mobil No. DLASL/2019

29.06.2020

This is an application for releasing mobile phone on Superdari,
Present:- Ld. APP for the State.
Ld. counsel for applicant,

10 has filed his reply. Taken on record,

Instead of releasing the vehicle on superdari, | am of the considered view that the vehicle has to
S per directions of Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs.
at, AIR 2003 SC 638 wherein it has been held that

Vehicles involved in an offence may be rele,
taking photographs of the vehicle, valuation

be released a
State of Gujr

ased to the rightful owner after preparing detailed panchnama;
repont, and a security bond,

69. The photegraphs of the vehicle should be attested countersigned by the complainant,
accused as well as by the person to whom the custod

ly is handed over,
70. The production of the vehicle

should not be insisted upon during the trial. The panchnama
and photographs along with the valuation report s

hould suffice for the purposes of evidence.

71. Return of vehicles and permission for sale the,

reof should be the general norm rather than
the exception,

The view of the Hon'ble Supreme Court has be

€n reiterated by Hon'ble Delhi
case tilled as Manijit Singh Vs, State in Crl. M.C. No.

4485/2013 dated 10.09.2014,
Considering the facts and circumstances and law

be released to the owner as per invoice.

High Court in

laid down by higher courts, mobile in question

Copy of this arder be given dasti to applicant.

Panchnama and valuation report shall be filed in the coun along with charge sheet,

(Paihkaj Arora)
Link MM/WesUTHC/Delhi

29,06.2020
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e-FIR No. 037981/2018
pPS: Nanglo

Vehicle No. DL4SCK-8608
29.06.2020

This is an application for releasing vehicle bearing no. DLASCK-8608 on Superdari.
Present.- Ld. APP for the State.
Ld. counsel for applicant.

10 has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, | am of the considered view that the vehicle has to
be released as per directions of Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs.
State of Gujrat, AIR 2003 SC 638 wherein it has been held that

Vehicles involved in an offence may be released to the rightful owner after preparing detailed panchnama.
taking photographs of the vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.

70. The procuction of the vehicle should not be Insisted upon during the trial. The panchnama
and photographs along with the valuation report should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof should be the general norm rather than
the exception.

72. If the vehicle is insured, the count shall issue notice to the owner and the insurance
company for disposal of the vehicle. If there is no response or the owner declines lo take the vehicle or informs
that it has claimed insurance/released its right in the vehicle to the insurance company and the insurance
company fails to take possession of the vehicle, the vehicle may be ordered to be sold in auction.

73. If a vehicle is reply not claimed by the accused, owner, or the insurance company or by a
third person, it may be ordered to be sold by auction.”

The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Delhi
case utled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014

Considering the facts and circumstances and law laid down by higher courts, vehicle in question
bearing registration no. DL4SCK-8608 be released to the registered owner after due identity verification
and on fumnishing security bond as per valuation report of the vehicle.

vehicle and furnishing of security bond as per directions of Hon'ble
released by the 10.

High Court in

After preparation of panchnama of the
Supreme Court, the vehicle shall be

Copy of this order be given dasti to applicant.

Panchnama and valuation report shall be filed in the court along with charge sheet. /

| Arora)

Ce{Pﬂ '{%‘ U Q’Q/S Link MM/WesyT .' C/Delhi
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State Vs. Not known
FIR No. 010052/2020

—_— uls 3791PC
PS: Nihal Vihar

Vehicle No. DL4SCB-7462
29.06.2020

] ’ E n Superdari.
This is an application for releasing vehicle bearing no- DL4SCB-7462 on Sup

Present:- Ld. APP for the State.
Ld. counsel for applicant.

10 has filed his reply. Taken on record. vicle has 1o
; i i
Instead of releasing the vehicle on superdari, | am of the considered view that the ve

be released as per directions of Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs.
State of Gujrat, AIR 2003 SC 638 wherein it has been held that

Vehicles involved in an offence may be released to the rightful owner after prepan ing detailed panchnama;
taking photographs of the vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.

70. The production of the vehicle should not be insisted upon during the trial. The panchnama
and photographs along with the valuation report should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof should be the general norm rather than
the exception.

72. If the vehicle is insured, the court shall issue notice to the owner and the insurance
company for disposal of the vehicle. If there is no response or the owner declines to take the vehicle or informs
that it has claimed insurance/released its right in the vehicle to the insurance company and the insurance
company fails to take possession of the vehicle, the vehicle may be ordered to be sold in auction.

73. If a vehicle is reply not claimed by the accused, owner, or the insurance company or by a
third person, it may be ordered to be sold by auction.”

The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in
~ case titled as Manijit Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circ i : g
bearing registration no. D?.4SCB-7462 be reT;naSst:;ctzst::drfgv:i:(:ec:iown e counis, venicle
and on furnishing security bond as per valuation report of the vehi e ot d-ue —

icle. After preparation of panch

vehicle and furnishing of security bond as per directions of Hon'ble Supreme Court
released by the (0. '

in question
verification
nama of the
the vehicle shall be

Copy of this order be given dasti to applicant.

Panchnama and valuation report shall be filed in the court along with charge sh
sheet.

(P ljaj Arora)
Link MM/we HC/Delhi
// .06.2020
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State Vs.Devender @ Parvesh@Vikas

ool e-FIR No. 006076/20
PS: Hari Nagar

uls 379/411/34 IPC

29.06.2020

Present: Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403936.
Sh. Vikas Sharma, Ld. counsel for the

applicant/accused.

Argument heard on the bail application on behalf of the accused.
It is stated that the accused was falsely implicated in the present case.

Bail application is opposed by Ld. APP for the State.

As the alleged recovery has already been effected, no useful
purpose shall be served by keeping the accused in JC. Accordingly, accused
be released on bail on his furnishing personal bond in the sum of Rs.
10,000/- and one surety in the like amount. Accordingly, the present bail
application stands disposed of.

Copy of this Order be given Dasti, as prayed for. /

Link-MMAWESUTHC/Delhi
29.06.2020

f,ankaj Arora)




